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 32.56  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NotiicAtron  unter  Tractor  (Patce
 Contror)  Orpen

 _.Bhe  Deputy  Minister  in  the  Ministry
 of  Commerce  (Shri  Shafi  Qureshi):  Str,
 on  behalf  of  Shri  Fakhruddin  Ali
 Ahmed,  I  beg  to  lay  on  the  Table—

 (l)  A-copy  of  Notification  No.  8.0.
 2372  published  in  Gazette  of
 India  dated  the  lth  July,
 967  issued  under  section  4  of
 the  Tractors  (Price  Control)
 Order  ‘1967.  [Placed  in  Lib-
 raty,  sée  No,  LT-242/67].

 (2)  A  list  indicating  the  names  of
 industries  where  yemedial
 action  has  beén  taken  by  Gov-
 efhrnent  to  meet  slackness  of
 demand,  in  pursuance  of  an
 assurance  given  on  the  26th
 May,  967  in  answer  to  a  sup-
 plementary  on  Starred  Ques-
 tion  No.  05  regarding  import
 substitute.  [Placed  in  Lib-
 rary,  see  No,  LT-243/67],.

 Some  Hon.  Mentbers  rose—
 MH,  Stieaker:  Dr.  Chenria  Reddy.

 Report  or  Srumy  Team  on  IRON  AND
 Sritet,  Con  Trouutir’s  ORGANISATION

 Tie  Mirtster  of  Steel,  Mines  and
 Metwm  (Dr.  Ghennt  Re&lf¥):  Sir,  I
 beg  to  lay  on  the  Table  4  copy  of  the
 Report  (Part  II)  of  the  Study  Team
 on  the  iron  and  Steel  Controller's
 Organisation.  (Placed  in  Library,  see
 Ne,  LT-244/67].

 Shri  Mai  taj  Meth  (Seth  Delhi):
 Gir,  the  cali-wthention  Has  hot  been
 finished.  We  want  to  say  one  thing
 about  that.

 Mr.  Speaker:  I  cannot  allow  every-
 ‘boay.  That  M  tet  the  principe.

 Shri  Bal  Raj  Madhok:  I  wanted  to
 raise  a  point  of  order,

 Mr.  Mpiaker:  i3  on  8008  cult-stten-
 Hon  fife  reply  8  riot  satisfactory,  there
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 are  other  methods  of  bringing  it  up.
 Getting  up  whenever  you  chose  ig  not
 Proper.  You  can  give  a  notice  saying,
 “I  am  not  satisfied  with  this;  I  want
 a  half-an-hour  discussion.”  There  are
 a  number  of  rules  to  raise  it,  but  you
 cannot  get  up  whenever  you  please,  I
 will  not  allow  it.

 Shri  Bal  Raj  Mudhok:  We  expect  the
 Minister  to  give  a  proper  answer.

 Mr.  Speaker:  If  you  are  not  satisfied,
 you  can  give  a  notice.  You  can  cer-
 tainly  ask  for  a  half-an-hour  debate.  I
 am  allowing  that  whenever  there  is  a
 reasonable  neeq  for  it.

 Shri  s.  M.  Banerjee  (Kanpur):  About
 item  5  I  have  to  say  some  thing.

 Shrj  Nath  Pai  (Rajapur):  I  had
 given  notice  of  a  privilege  motion.

 Mr.  Speaker:  It  is  there.
 Shri  Nath  Pal:  Uunder  rule  225  it

 comes  immediately  after  the  questiors
 and  before  the  List  of  Business  is  en-
 teTed  upon,

 Mr.  Speaker:  It  is  coming,  if  you
 wait  for  one  minute.  .

 Shri  Nath  Pai:  The  notice  under  rule
 377  is  about  Madhya  Pradesh.  Privi-
 lege  motion  eannot  be  under  rule  377.
 Please  look  into  it.

 Mr.  Speaker:  I  have  allowed  both
 under  rule  377,  Please  wait  for  oie
 mirute.

 Shri  Nath  Pai:  How  did  this  trans-
 formation  come  about  even  when  I
 discussed  it  with  you?

 Mr.  Speaker:  So  mary  things  come
 up.

 Shri  Neth  Pai:  When  will  you  hear
 me?

 Mr.  Spéatter:  tmmediately  after  this,
 it  is  there.

 Shri  s.  MI.  Banerjee:  Sir,  tte  6  re-
 lates  to  thé  Heport  of  the  study  Team
 on  the  Iron  and  steel  Controller's  Or-
 ganisation.  I  think,  this  committee  wag
 headed  by  Shri  Khadilkar  and  it  was
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 (Shri  S.  M.  Banerjee]
 appointed  with  a  view  to  studying  the
 whole  problem  after  the  decontrol  of
 iron  and  steel  after  the  report  of  the
 Des  Commission.

 Mr,  Speaker:  You  can  give  notice  to
 reise  it  but  you  cannot  raise  it  in  this
 way.

 Shri  S.  M.  Banerjee:  Sir,  let  us  at
 least  complete  cur  sentence.  I  am  not
 raising  any  controversy.

 Mr.  Speaker:  No  please.  Shri  Shafi
 Qureshi.

 Wo.tten  TexTILes  (PRODUCTION  AND
 ‘DisrrisuTion  ConTRoL)  First

 AMENDMENT  ORDER

 Shri  Shafi  Qureshi;  Sir,  I  beg  to  lay
 on  the  Table  a  copy  of  the  Wollen
 Textiles  (Production  and  Distribution
 Conrtol)  First  Amendment  Order,  ‘1967,

 _publisheg  in  Notification  No.  S.  ron  2256
 -in  Gazette  of  India  dated  the  8th  July.
 i967,  under  sub-section  (6)  of  section
 3  of  the  Essential  Commodities  Act,
 1955.  [Placed  in  Library,  see  No,  LT-
 1245/].

 2.574  hrs.

 ‘MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  provis-
 ‘ions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.  2)
 Bill,  1967,  which  was  passed  by  the
 Lok  Sabha  at  ‘ts  sitting  held  on
 the  22nd  July,  1967,  and  transmit-
 ted  to  the  Rajya  Sabha  for  its  re-
 commendations  and  to  state  that
 this  House  has  ne  recommendations
 to  make  to  the  Lok  Sabha  in  regard
 to  the  said  8
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 2.58  hrs,

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  and  Communications  (Dr.
 Ram  Subhag  Singh):  With  your  per-
 mission,  Sir,  I  rise  to  announce  that
 Government  Business  during  the  week
 commencing  38  July,  1967,  will  con-
 sist  of:—

 (l)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  order
 Paper.
 (2)  Discussion  on  the  Reports
 of  the  Commissioner  for
 Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  years
 1964-65.  and  1965-66  on  a  mo-
 tion  to  be  moved  by  the  Min-
 ister  of  State  of  Social  Wel-
 fare.

 (3)  Consideration  and  passing  of
 the  Unlawful  Activities  (Pre-
 vention)  Bill,  ‘1967.
 Consideration  of  amotion  for

 reference  of  the  Central  In-
 dustrial  Security  Force  Bill,
 966  to  a  Joint  Committee.

 Consideration  of  Motion  for
 annulment  of  Polica  Forces
 (Restriction  of  Rights)  Rules,
 1966,  given  notice  of  by  Sar-
 vashri  8.  M.  Banerjee  and
 Madhu  Limaye  on  Wednes-

 (4)

 (5)

 day,  the  2nd  August,  at
 430  P.M.

 (6)  Discussion  on  the  ceiling  on
 individual  expenditure  on  a
 motion  to  be  moved  by
 Ram  Manohar  Lohia  on  Fri-
 day,  the  4th  August,  after
 disposal  of  Questions.

 13  hrs.

 Shri  8,  M.  -Banmerjee  (Kanpur):
 Sir....

 Mr.  Speaker:  This  is  a  thing  which
 Was  considered  by  all  the  parties  and
 your  party  representatives  wag  also


